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IN THE CENTHAL ADMINI STRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

= A

0.A, 819/94. | ' gt. of Decision : 2.8,1994.

NeoMre oMo Pemuluc., : oo Applicants. .

Vs

1. The tnion of India, rep. by

New Delhi.

2. The Chisf Postmastgy Gensral,
Andhra Pradesh Cirecls, -
Hyderabad, ‘

3. The Postmastgp General, AP,
Southern Region, Kurnool,

bivision, Tirupati, Te nesponuants.

Counsgl for the Applicénts :-Mr. K. Anantha Rao

Counml Por the Respondents : Mr. V. 3himenna, Addl.CGSC.

CORAM:

THE HON'BLE SHRI JUSTICE V. NEEZLADRI RAC : VICE CHAIRMAN
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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1, Secretary, Postal Department, Union of India,New Delhi,

2. The Chief Postmaster General,andhra Pradesh Circle,
Hyderabad, . . . -

3, The Postmaster General,A.P,Southern Region,Kurnool,
4, The Superintendent,.R.NLs;b.P.Division, Tirupati,

5. One-copy to Mr.K,Anantha Rgo, Advocate,New Malakpet ,Hyd=-36,
6, One copy to Mr,V,Bhimanna,2ddl,05SC,CAT,Hyderabad,
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( \As per Hon, Mr., Justice V, Neeladri Rao, Vice Chairman )
Heard Sri K. Anantha Rao, learned counsel for the
applicants and Sri V. Ehimanné,'learned counsel for the

_respondenfs.

2, The applicants are relying upon tgé.interim order
dated. 31-3-1994 in 0AR,145/94 on the file of this Bench
to urge that as tﬁay and the applicant in OA.145/94 are
similarly situated, the same interim ordef may be passed
in their favour also,

3. it is clear on the basis of the plsadings of the
applicants that they and the applicant in DA.145/94 are
gimilarly situated, As such it is just and fair to pass
the similar interim order in this OA,.

4, until Furtheb orders, the applicants should not l:ata“4
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R. Rangarajan) (V. Neeladri Rao)
Member (Admn) Vice Chairman ]

Dated : August 2, 94
Diictated in Open Court
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Dy.Registrar(Judl)
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Adm*tt@d~aﬁé-lnt im directions
Issued\\”,,,,ffﬁgﬁﬂf

:Allowed."
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Dispoxed c¢i with directions.
Dismissyd

Dismissed\gs withdrawh

Ldsmissed for Default,
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